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Court of Chief Judicial Magistrate,
Kasaragod

NOTIFICATION
No. A1-239/2018. 12th February 2018.

In exercise of powers conferred under Section 14 (1) of
the Code of Criminal Procedure, 1973 (Central Act 2 of
1974) the Chief Judicial Magistrate, Kasaragod hereby
defines the areas specified in Col. No. II of the Schedule
shown hereunder to be the local areas wherein which the
person mentioned in column No. I of the schedule may
exercise all or any of the powers under the Criminal
Procedure Code, from the date of assumption of charge.

SCHEDULE
I I
Areas comprised within the
Name of Magistrate limit of undermentioned
Police Stations
Sri Yahya, T. K. First Class and Second
Judicial First Class Class offenses within the
Magistrate-I1, limits of Manjeswar,
kasaragod Kumbla, and Badiadka

Police Stations

SREEJA JANARDHANAN NAIR,
Chief Judicial Magistrate,
Kasaragod (1/C).
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